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O R D E R 

17.11.2017   This appeal has been preferred by the appellant against the 

Interim Order dated 27th October,2017 passed by the National Company law 

Tribunal, New Delhi, Principal Bench, which reads as follows: 

 “Notice of the application returnable on 7th November, 2017. 

 Learned Counsel for the non-applicant-respondent accepts notice.  

A copy of the application has been furnished to the learned Counsel for 

the non-applicant-respondent. 

 List the matter on 7th November, 2017.  In the meanwhile, the non-

applicant-respondent is restrained from transferring the share alongwith 

dividends claimed to be held by the applicant to the Investor Education 

and Protection Fund and hold the same with the company.” 

  

 

 



 Learned counsel for the appellant submitted that by the impugned order 

the Tribunal has prohibited the appellant company from transferring shares 

which remains unclaimed for more than seven years.   

From the impugned order, we find that 7th November, 2017 was the next 

date fixed; on asking it is replied that on the said the appellant has taken time 

to file the reply of the petition. 

 Taking into consideration the facts and circumstances, we find no ground 

made out to interfere with the interim order passed by the Tribunal. 

 At this stage, learned counsel for the appellant sought permission to 

withdraw the appeal.  Permission is  granted but without any liberty to challenge 

same very order before this Appellate Tribunal.    

 The appeal is dismissed as withdrawn. No cost. 
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